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eoncerned, when RAp· is okav, the' 
~ e, is 13.9 per cent. And when. 
RAP is not okay, the shortfall is 
much more because there is no supply 
there. Actually, that creates a lot of 
difficulties for us, and also fur Rajas-
than. With regard to up, the present 
shortfall is 21.9 per cent. It was some-
thina like 46.2 per cent in 1979. Now 
things have improved. But they have 
DOt improved as they should have. 
for this, we are gOing to discUS5 this 
matter tomorrow. 

With regard to the Central direc-
tive' if any State does not listen to 
our "directive, I can assure you that I 
will stop their rural electrification. I 
will not give them. 

~  MEMBER: Who will suffer 
then? Only people and farmers. 

MR. DEPUTY,-SPEAKER: Now 
Motion for Election to Committee. 

SHRI ZAINUL. BASHER: Sir, the 
Minister has not given a rep),y. 

MR. DEPUTY SPEAKER: Now item 
11 

U.M hn. 

ELECTION TO COMMITTEE 
COIR BOARD 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI P. 
VENKATASUBBAIAH) : On behalf 
of Shri Charanjit Chanana, I beg to 
move: 

"What in pursuanCe of sub-rule 
(1) (e) of rule 4 of the Ooir In-
dustry Rules, 1954, the members of 
the House do proceed to elect in 
such manner as the Speaker may 
direct, two members from among 
themselves to serve as members of 
the' Coir Board for a term to be 
specified by the Central Govern-
ment." 

MR. DEPUTY .. SPEAKBR: The 
question is: 

"Th.:at in pUrsuance' of sub-rule 
(1) ·(t). or rule .. -Of the Coir In-

.... ~  ift.tteri·· ..... 
~ e  . 

dustrl Rules, 19M, th~ members ot .. 
this House do Pr:oceed to d~ct, in .: 
such . zn&aner as the Speaker inay .. 
direct, two members from. among;' 
themselves to serve as members of 
the Coir' Board for a term to be: 
specified by the Central Govern-
ment.'I, 

The motion was ·adopted. 
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MATTERS UNDER RULE 377 

(1") ACCUMULATION OF W.\.TER IN:" 

VILLAGES IN SURATGARK TE!{SIL, 
RAJASTHAN 
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lii) DRINKING WATER PROST.EM IN 

VILLAGES IN WESTERN REGION OF 

RAJASTHAN 
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(iii) NEEED TO SET-UP THE AROMATIC 

COMPLEX IN KERALA 

SHRI V. S. VIJAYARAGHAVAN 
(Palghat) .: A·n expert committee had 
recommended Co chin, in Kerala, as a 
suitable place where an Aromatic 
complex should be set up. Now, to 
by-pass the reco'mmendation of the 
expert committee and setup the fac-
tory in some other State would 
amount to neglect of Kerala and its 
interests. 

The expert committee had recom-
mended that the aromatic., factory 
which will have an investment ,of 
Rs. 150 crores should be set 'up as a 

tThe .otiginal speech was \delivereci in Malayalam. 


